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Increase in Export of Castor Oil

1533. SHRI MOHINDER SINGH
SAYIAN WALA: Will the Minister
of COMMERCE, AND CIVIL SUP-
PLIES AND COOPERATION be
pleased to state:

(a) whether it is a fact that State
Trading Corporation has not been
able to bring about a quantitative in-
crease in the export of castor oil
though the production has risen
substantially;

(b) whether it is also a fact that
due to acute shortage of raw material
several small scale units have rolled
down their shutters because CAPCO,
a subsidiary of State Trading Cor-
poration failed to rise to the occasion,
since the raw materials continue to
find way in the blackmarket; and

(c) if so, what corrective steps are
proposed to be taken in order to im-
prove the canalisation policy of im-
ports/exports?
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THE MINITER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI ARIF BEG): (a)
No, Sir. As exports were banned
from February to May, 77, the target
for export of caster oil fixed for 1977-
78 wags 30,000 tonnes and this is ex-
pected to be achieved.

(b) State Chemicals and Pharma-
ceuticals Corporation of India Limit-
ed has ordinarily serviced the regis-
tered requirements of actual users.
There had, however, been occasior.n of
temrporary shortages caused by s_tnkes
and work stoppages in the units of
indigenous producers of LDP as well
as shortages in the international mar-

kets.

(c) State Chemicals and Pharma.
ceuticals Corporation of India Limited
has planned for buffer stocking the
anticipated requirements of two to
three months so that supplies could
be made ex-stock.

Complaints Regarding Delays in In-
come-tax Offices for Finalisation of

Assessments

1534. SHRI S. D. SOMASUNDA-
RAM: Will the Minister of FINANCE

be pleased to state:

(a) whether Government have re-
ceived complaints about delays in In-
come-tax offices for finalisation of the

assessments;

(b) if so, the nature of the various
complaints receive@ and the remedial

steps taken;

(¢) whether it is also a fact that
there is a pernicious practice, espe.
cially in the offices at Delhi, Yor ex-
pediting atsessments only at g price;
and
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(d) if so, the steps taken to see that
the officers function fairly?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): (a) and (b).
Complaints regarding delay in finali-
sation of Income-tax assessments are
being received in some cases from
time to time. Generally, such comp-
laint relate to cases where the assess-
ments are likely to result in refunds.
In order to speed up the com.ple-
tion of assessments, in respect of re-
fund cases, pure refund circles have
been created in Metropolitan citiesy
Besides, a scheme of summary assess-
ment has been introduced wunder
which cases with the returneq income
upto Rs. 75,000 in the case of Regis-
tered firms and Ks. 50,000 in the case
of other non-company assessees are
required to be completed without cal-
ling the assessees in the Income-tax
Offices. Under the Income-tax Act,
1961, assessments are required to be
completed within a period of two
years from the end of the assessment
year. Besides, targetg are fixed for
the disposal of assessment under the
Action Plan. Targets for disposal
have been fixeq for various types of
assessments. In addition, it has been
stipulated that the assessments car-
rieq forward to 1st April 1978 should
be less than the assessments brought
forward on 1st April 1977 by atleast
10 per cent. The Action Plan is pre-
pared having regard to the norms fix-
ed for the disposal of assessments and
the number of assessing officers avail-
able, The performance of each Charge
is reviewed periodically by the Mem-
ber of the Board as well as by the
Chairman. As a result of this, the
disposal of the assessments are maxi-
mised. It may be mentioned that as
a result of such action during the cur-
rent year upto 31st January 1978,
1,28555 more assessments have been
disposed of than in the corresponding
period of last financial year.

(¢) The Government is not aware of
such practice being prevalent.

(d) Does not apply.





